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AFFIDAVIT IN OPPOSITION ON BEHALF OF 'U\li r&:ﬁpogpﬁh'r NO.14

L

VIZ. SHRI ARUP Mmitha{?.*“ WES )

L. Arup Mandal, son of Banshudhar Mandal, age about 38 years, by faith
Hindu, by occupation- fervice, presently residing at 313, Sri Sri Niwas, 102,
KK Road, Ward No, 104, Kolkata- 700 075, do hereby solemnly affirm and

sayv as {ollows:-

-

1. I am the respondent no. 14 in the present original application, 1 know
of and made myself acguaint with the facts and circumstance of the instant

case and am competent w dt.‘p()‘.:\‘t‘ as to the same.

2, 1 have received a copy of Original Application No.01/2024/EZ affirmed
Ly one Ankur Sharma on December 08, 2023 (hereinafter referred to as ‘said
OCAJ. I have gone through the said OA and have understood the meaning,
content and purport thereof and am competent to make and affirm the instant

affidavit.

-

3. Before dealing with various allegation made and contained in the said

OA. I sav as follows:-

a. Since long the deponent was in search for a suitable landed
property to construct his dream house for the purpose of residing

thereat together his family.

b. Upon being aware of the landed property which is one of the
subject matters involved in the present OA, the deponent
approached the owmers of the landed property including Mrs.
Barnali Panja who is also the power of attorney holder of the other

owners, for the purpose of purchasing the same.

c. Upon inspection, negotiation and deliberation with Mrs. Barnali
Panja the deponent and his wife namely Mrs. Manjushree Das
being bona fide purchasers for value, jointly purchased the
landed property and became the joint owners thereof by virtue of
Deed of Conveyvance bearing no. I-6552/21 dated September 10,
2021.

d. After purchasing the subject landed property, the deponent has

completed the due diligence in respect thereof.
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the landed property, a tally structure wasst

Zdy present at the
said landed Property at th

at material point of timme. Besides, the

clectricity facilities and roads approaching the subject land also

exists as of date.

After purchasing the landed property, as aforesaid, the deponent

in good faith believing the landed property to be fit and suitable

for construction of puceca structure, infused substantial sum of

his lifetime earnings for erecting a two-storied building thereat for

the purpose of residing therein together with his family.

Subsequently, on or around October 2023, the deponent has

received a show cause notice bearing no.406-

CTO/EN/200(8)/2022-2023 dated October 13, 2022

3 issued by
the Chief Technical Officer of Department of Environment, East

Kolkata Wetlands Management Authority inter alia, directing the
deponent to attend a hearing scheduled on November 02, 20223
at 12 PM at Conference Hall of Environment Department,
Government of West Bengal at 5% Floor, Pranisampad Bhavan,
LB-2, Sector III, Salt Lake, Kolkata- 700 106. A copy of show
cause notice bearing Nno.406-CTO/EN/200(8)/2022-2023 dated

October 13, 2023 is annexed hereto and marked with letter “R1”
as Annexure.

- Accordingly, the deponent attended the hearing on November 02,

2023, together with all the relevant material documents and
made his submissions.

Thereafter, on December 27, 2023 the deponent received an
Order ©bearing mno. 506-CTO/EN/200(8)/2022-2023 dated
December 22, 2023 issued by the Chief Technical Officer of
Department of Environment, EKWMA, inter alia, directing the
deponent to restore the landed property to its original character
or mode of use within 30 days of receiving the order and to submit
a completion report to that effect within next 7 days, in terms
thereof. A copy of Order bearing no. 506-CTO/EN/200(8)/2022-
2023 dated December 22, 2023 issued by the Chief Technical

1:t!i\
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hereto and marked with letter “R27 as Anilc

1
However, owing to certam circumstantial difficulties to demolist
1e

the construction within such a short span of time and since tl

deponent had no other place to live except the land-in-question,

the deponent wrote a letter dated January 02, 2024 to the
Authority concerned sceking extension of time till April 15, 2024,
in terms thereof, which was granted by the Authority concerned
by its reply bearing no. 049- CTO/EN/200(8)/2022-2023 dated
January 25, 2024. Copies of letter dated January 02, 2024 and
reply dated January 25, 2024 arc collectively annexed hereto and

marked with letter “R3” as Annexure.

. In compliance to the Order bearing no. 506-

CTO/EN/200(8)/2022-2023 dated December 22, 2023 issued by
the Chief Technical Officer of Department of Environment,
EKWMA, the deponent has completely demolished the residential
house and restored the landed property in its previous condition

within April 07, 2024, in terms of the said Order.

The aforesaid factual position was also communicated by the
deponent to the Authority concerned by email dated April 07,
2024 (sent at 5:22 PM) whereby and whereunder the deponent
has duly attached the relevant photographs and videography
demonstrating compliance to the Order dated December 22,
2023. Furthermore, the deponent has also requested the
Authority concerned to verify such factual position. A physical
copy of such email has also been received and endorsed by the
EKWMA. In this context, copy of email dated April 07, 2024 (at
5:22 PM) along with endorse copy thereof, together with
photographs of the landed property showing compliance to the
said Order, are collectively annexed hereto and marked with letter

“R4” as Annexure.

The deponent craves leave to produce the videography of the
landed property showing compliance to the said Order dated

December 22, 2023, at the time of hearing, if necessary.
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m. It i1s stated that the deponent has dﬁ”ﬁ-cmﬁ/hed with the Order
dated December 22, 2023 and acted in terms thereof by
demolishing the erected building. Furthermore, the deponent has
shifted from the said landed property and presently residing in a
rented house at 3B, Sri Sri Niwas, 102, K.K.M. Road, Ward No.

104, Kolkata- 700 075.

n. It is submitted that since the landed property of the deponent,
which is also a part of subject matter involved in the present OA,
is already restored to its original form by the deponent, in

compliance to the Order dated December 22, 2023, the cause of

action as against the deponent ceased to exist, and therefore the
deponent is no longer a necessary or proper party to the present

proceeding and required to be strike off from the array of the party

respondents.

o. In the circumstance aforesaid, it is humbly submitted that the
respondent no.14 not being a necessary or proper party to the
present proceeding be strike off from the array of the respondent.

Without prejudice to the aforesaid and placing complete reliance
thereupon, I, now shall deal with various allegation made and contained
in the said OA. Save what are matters of record and save what appears
therefrom, each and every allegation made and contained therein are

denied and disputed as if those are set out herein and denied in

seriatim.

With reference to paragraph nos. 1, 2, 3, 4, 5, 6, 7, 8, 9 and 10 save
what are matters of record and save what appears therefrom, each and
every allegation made and contained therein are denied and disputed
as if those are set out herein and denied in seriatim. It is denied that
the respondent no.14 is filling up the impugned wetlands, as alleged or
at all. It is submitted that in compliance to the Order bearing no. 506-
CTO/EN/200(8)/2022-2023 dated December 22, 2023 issued by the
Chief Technical Officer of Department of Environment, EKWMA, the
deponent has completely demolished the residential house and restored

the landed property in its previous condition within April 07, 2024, in
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terms of the said -Order. It is further stateg'\,.t at suq;lj_j%’;-:,ﬂ;},{f position
was also communicated by the deponent to Eﬁh\!ﬂﬁgﬁg{%ncerncd by
email dated April 07, 2024 (sent at 5:22 PM) whereby and whereunder

With reference to paragraph nos. 11, 12, 13, 14, 15, 16, 17, 18, 19,
20, 21, 22, 23, 24, 25, 26, 27, 28, 29, 30, 31, 32, 33, 34, 35, 36 and
37, save what are matters of record and save what appears therefrom,
€each and every allegation made and contained therein are denied and
disputed as if those are set out herein and denied in seriatim. It is
denied that any order should be passed penalizing the deponent herein,
as alleged or at all. It is stated that the deponent has duly complied
with the Order dated December 22, 2023 and acted in terms thereof by
demolishing the erected building. Furthermore, the deponent has
shifted from the said landed property and residing in a rented house at
3B, Sri Sri Niwas, 102, K.K.M. Road, Ward No. 104, Kolkata- 700 075.
It is further submitted that since the landed property of the deponent,
which is also a part of subject matter involved in the present OA, is
already restored to its original form by the deponent, in compliance to
the Order dated December 22, 2023, the deponent is no longer a
necessary or proper party to the present proceeding and required to be
strike off from the array of the party respondents. It is further stated
that none of the grounds stated in the OA are tenable as far as the
deponent is concerned. Any allegation contrary thereto or inconsistent
to the aforesaid are denied and disputed as if those are set out herein

and denied in seriatim.

. In the circumstance aforesaid, it is humbly submitted that the
respondent no.14 not being a necessary or proper party to the present

proceeding be strike off from the array of the respondent.
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The statement made in paragraph no. 1 to 6 are true to my knowledge

and those contained in paragraph no. 7 is my humble submission
before this Hon’ble Tribunal.,

/%w% Mendof—
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Advocate 3 Declared before U/S 139
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VERIFICATION

I, Arup Mandal, the Respondent No.14 abovenamed do hereby declare that

the statements made above in paragraphs 1

P

;t"c'}fg ére-fft:rue to my knowledge
o 1A
and those contained in rest are my respectful s

/

kmissions befo_;-e the Learned

Tribunal and I sign this verification on this the é"%day of May, 2024, at
\ i/

Kolkata. : ' S
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- Government of West Bengal
Department of Environment
East Kelkats Wettands Masagement Auntherity

3 :f"" ﬂ‘) :
5 /3‘
AR Pramisamcad Rhadan, $™ Floor, LB-2, Sector 111, Salt Lake, Kolkata- 700 10e
¥ SRR L 91-33-2335 6403, Email ctoshwma@email.oom
Date: | { 102023

- No IR CTOENDOO(RVOO2-2023

! From: Chee{ Techmacal QOtficer.
Eaxst Kolkan Wetlands Manasement Authonty

| To N\ Arup Mandal

S ¢ BansPadhar Mandal
Vil Arghara Shant Park.
PO Dhalea P.S. Nasoendrapus,
Kolka 700152
- Ref: 1. Order of the Hoa ble High Court, Cakeutta dated 040372022, in the matter of
5‘ WPOSI2017
: 2 Oxder of the Hoabie Nanenal Green Tobunal dared 100..."‘11..“0&’&1}& 022, inthe
mamner of 0A TR20ISEZ i
, 3. Order of the Hoa ble High Court, Calcutta dated 25/07/2023, in the mater of W.P.A
(P) 33872023

TO WHOM IT MAY CONCERN

R o

| With reference the above Orders this is to inform you that this unauthonzed two-store
. baildne ar pant of RS Dag No. 157, Mouza Atghara, JL No. 5. P.S. Narendrapur. st South
24 Parpanas is within the East Kelkama Wetlands area and is govemned by the Last Rolhats
Wethinds (Conservation and Management) Act. 2006 [EKW(C&M) Act. 2000] and the
Wetlands (Cansenvation and Management) Rules, 2017.

1’\

~ Anv change of character or mode of use of land wathin the East Kolkata Wetlands 15 not =
. permined as per Section 9 of the EKW(C&M) Act 2006 and it 1s a cognizable and n ‘d/ O

bailable offence. Further as per Sccnion 4 of the Wetlands (Consery atton and \Lm.:u.ma:m
Rules. 2017 notfied by the Ministry of Environment. Forest and Chmate C€ h‘.ﬁ vl - & Mu.‘\“
W TR “a _.._._Tg\g

Government of India any construction of a permanent nature within East Kolkaw W .mJ\ N |

(being 2 Ramsar Site) arc prohibited. This construction work m noted o hm:. been \kt’}k Dqlpﬁ Date /' h
(20 4

\Q’ 1509207 /"f-.. :

illegally by violating provision(s) of the above said laws.

In this regard. you are directed to stop the illegal work of construction immediately JW?}
\__

vou are hereby Show Caused vn why legal actior should not be initiated against you ror
violaung the provision(s) of the said laws. Further, as per Section 11 of the ERWU &AM i
D2+ 1V 2uliw

2006. you are given an opportumty of hearing which is scheduled on
12.60 am pm at the Conference Hall of Environment Department, Government ol \best

Bengal. 5th floor. Pranisampad Bhavan. 1.B-2, Sector-111. Salt Lake. Kolkata-700106

.\
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You are requested 10 attend the hearin

I —— i g

g along with relevant document(s) if any 10 justfv VoL .
above, failing which, this office will be forced fo presumne thai
nece and action will be taken in accordance with {he law

action as per law mentioned
you have committed the offe

1tis noted that you or

your authorised representative along with the proof of identify
take part in hearing.

Yours faii} .

G
Chicf Technical Officer, LR WM A

No: 4 61/ 1{2)-CTO/ENR00(s )/2022-2023 Date |9 102027
Copy forwarded with a request for i ifyi a
section 20 of the EKW (C&M)
immediately. Accordingly a geo ta
1. Inspector-in-charge, Narendrapu
2. Superintendent of Police, Baruipur Police District.

. KN

) Chief Technical Officer. EK WA
No: 4 01,, 2(2}-CTO/EN/200( 8)/2022-2023 Da;e: ;-g 10,2023
Forwarded for necessary action to stop the illegal work immediately and preserve 1he

character of wetlands as per section 20 of the EK'W (C&M) Act. 2006. Accordingly a gea
tagged photo mentioning the location is attached herewith :

1. Block Development Officer, Sonarpur Block
2. Pradhan. Kheudaha-11 Gram Panchayat

Chief Technical (;fﬁcer. FRW AN
No:-qmg,] 30)CTO/EN/200(8)/2022-2023
Copy forwarded with a requested to attend the hearing:
1. Senior Law Officer, Environment Department, Govt. of West Bengal
2. Environment Officer. Environment Department, Govt. of West Bengal

Date: [ 2 102023

e
Chief Technical Officer. ¥
Date: j2 P

No:40'[./4 (2)-CTO!EN/20()( 8)/2022-2023 g\hﬁ ’&'\\\
Copy forwarded for your kind information :

. / M 1) 3
I. PS to Principal Secretary., Environment Department, Govt. of West Bengal  f/ % @-’QRL‘L ISLAM \ # \

2. Mr. Ankur Sharma, 13/3. Dr. P.K.Banerjee Road, Howrah-711101. =§ & -teﬂss:;»lioff;;?‘lg o
o ,&}4 O. Expiry Date c‘;
= =\4-\ | ., 15.00.2024 /37
Chief Technical Officery I{}\\Q \ {\,7/ /
SEwEs Y
Al
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S Government of West Bengal
3 ’ Department of Environment
- ji East Kolkata Wetlands Management Authority
. 'Pmmsampad Bhaban, o Floor, LB-2, Sector- 111, Salt Lake, Kolkala- 700 106
No: £0¢ -CTO/EN/200(8)/2022-2023 Date: o9 12.2023
Reason rder of illepal construction of two stor. residential building at part of R.S.

Dag no, 157, Mouza-Atghara, J.L. No. 5, P.S. Narendrapur, Dist. South 24-Parganas.

Introduction:

One complaint was received from Mr. Ankur Sharma against illegal drying up and
filling up of water bodies at Mouza Atghara, J.L. No. 5 violating the provision(s) of Section 9
of East Kolkata Wetlands (Conservation and Management) Act, 2006 and Rule 4 of Wetlands
(Conservation & Management) Rules, 2017. Mouza Atghara, J.L. No. 5 falls under the
Jurisdiction of East Kolkata Wetlands as per the above mentioned Act, 2006. ,

Accordingly, the staffs of East Kolkata Wetlands Management Authority (EKWMA)
along with the staffs of P.S. Narendrapur conducted a field inspection on 23.06.2023. During
field inspection, it was noticed that two storey residential building has been constructed by
filling up water body at part of R_S. Dag no. 157, L.R. Dag No. 226, Mouza- Atghara -1.1..
No. 5, P.S. Narendrapur, Dist. South 24-Parganas. At the time of inspection, upon preliminary
enquiry the name of Sri Arup Mandal came up who is involved in the above-said illepal

construction. The above said R.S. Dag no. 157 is classified as Beel as per Record of Rights
(RoR).

Section 11(1) of the EKW (C&M) Act of 2006 states that if the authority is. either suo
moto or on receipt of any information, satisfied that the character or mode’of use of a land is
being changed or has been changed in contravention of any provision of this Act, it may. by
order in writing, require the person responsible for the change to restore the land at his own ﬁ
expense, to the original character or mode of use within such period as may be spcc:ﬁm A I':? \\
order and, in case of default by such person, undertake the restoration by itself and rﬁ;:oi\c S.\ rmZ"Ul SLAMN e\
cost thereof as arrears of land-revenue. Provided that before passing the order lhc l»‘\ut ONpces Kolkata
shall give the person a reasonable opportunity of being heard. ‘l "')l Rega. NO 447712 fiif‘

4 [

Expiry Dale ]

\\ \1509 024 o370
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In view of the above, the Chief Technical Officer, EKWMA circulated a notice throu !
concemed police authorities and paste the notice upon the above said illegal structure vide
letter no. 406-CTO/EN/200(8)/2022-2023 dated 13.10.2023 with a direction to stop the illegal
constructions and appear for hearing on 02.11.2023 and also to show cause why legal action

Superintendent of Police, Baruipur Police District to stop the said illegal constructions. Block
Development Officer, Sonarpur Block and Pradhan, Kheadaha-Il Gram Panchayat was
requested vide the same notice to take action to stop the illegal construction works,

Existing Laws:

According to Section 9 of the EKW (C&M) Act of 2006 notwithstanding anything
contained in any law for the time being in force, every person holding any land in the East
Kolkata Wetlands shall maintajn such land in a manner that its area is not diminished, or
character is not changed except with the prior sanction of the Authority.

From 04.12.2010 East Kolkata Wetlands (EKW) being a Ramsar site came under the
purview of the Wetlands (Conservation and Management) Rules, 2010 under the Environment
(Protection) Act. 1986 notified by the Government of India.

In the vear 2017, the Wetlands (Conservation and Management) Rules, 2010 were
superseded by the Wetlands (Conservation and Management) Rules, 2017. As per Rule “_““-—'[::‘F\
the Wetlands (Conservation and Management) Rules, 2017, any construction of a ?B«

nature, setting up of any industry or expansion of existing industries and cnnvcrsi?n- Z sany 1 7p ISEAM

1 Arza Kolkata
G Regn.ig. 447/19

\Q\  Expiry Datg
NS\ 15.09.2024
p Nt ‘\\

.\“\g )\\.
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wetland uses incloding eneroachment of any

kind within Enst Kolkata Wetlands (being o
Ramsar Site) are pProhibvited.

The Hontle Caloutta High Court vide Order dated 25.07.
(Priyanjana M ajumder &

2023 in WpA (P 338 of 2073
Anr. ~Vs- The State of W.R.
thar, ™ :

& Ore) in para 8
Crion should de directed to be removed by
up the same within an

removed 3y the ge

of the order directed

the persons, who have ol

> the construction shall be

recovered from the persony. who have
tior. That apart, criminal caves

shall alvo be registere
persons, who have ilegally pur Up construction in
blocking the vwarer channels ™

ent themselves and the cost be
put up such illegal conspy

such of those

<

o aganm

such wetlands ax weldl as

Taking into considering all the SSPects, the Chief Technical Officer, EKWMA is of the
opinion that the \'iﬂlmogillf-'g&uy constructed the two storey residential built.:iing at part of R.S.
Dasg no. 157, Mouzs- Atghara, J.L. No. 5, P.S. Narendrapur, Dist. South 24-Pargan
falls within the EK i

as which
Out any permission from EKWMA. The

afore-mentioned work

This issues with the approval of Member Secretary, EK WMA.

—

Chief Technical Officer, B MRS
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No: S04(R) -CTO/EN200(8)72022-2023 Date: 29 .12.2023

2. District Magistrate, South 24 Parganas,
3. Block Development Officer, Sonarpur block.
4. Superintendent of Police, Baruipur Police District.
The lnspcctor—in-Charge, P.S. Narendrapur, Baruipur Police District.
. Pradhan, Kheadaha-11 Gram Panchayat.
- P.S. to Minister-In-Charge, Environment Department.
. P.S. to Principal Secretary, Environment Department.

W~ W

. -

L Technical Officer, EKWMA

! K. NAZRUL ISLAM

I ! " Zrea Koikata

i Ragn.io. 147/19 )-—3 [

\ Expiry Date
!
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l(';‘mvernment of West Bengal
gt Koﬁgﬁnﬁ\::e?t of Environment
T B e Dc:ra:gs Management Authority
e aa.D30s 1003, P 91: -2, Sector- 111, Salt Lake. Kolkata- 700 106
) = 21-33-2335 6403, Email; ctoekwmafdgmail.com

‘No: D48~ CTO/EN/200(8)/2022-2023
Date: 9< 01.2024

Tripti Sah. IFS

me:
From: . jef Technical Officer

| \)Ahﬁ Arup Mandal
i S/o. Banshi Dhar Mandal

i

Lake Village 2
vill. Atghara, PO Dhalua, PS Narendrapur
Kolkata-700152

Sub: Comply with the Reasoned Order vide no. 506-CTO/EN/2 iy
22.12.2023 by 30.04.2024 and submit a completion rcilzg i shesed a0zl

Ref: 1. is office Reasoned Order vide no. 506-CTO/EN/200(80/2022-202 39 12 207
£1.Th : 0/2022-2023 dt, 2 3
5 Your prayer dt. 02.01.2024 to extend time to comply with the said Rcatsinl'm dl ](_) 'do ’

: 3 ed Order

Sir. .
Through the above referred Reasoned Order you were directed by the EK WMA to.demolish

the two-storey unauthorized building made by you on the land at RS D 5

L S Dag no. 1537 (L. )
226), N!ouza Atlghara. JL no. 5 PS Narendrapur. Dist. South 24 Pargaias and to rl:szia% ?t?
d to its previous status within 30 days from receiving the said Reasoned Order. and also 1:\

lan ; p
tion report to this office within the following 7 days.

submit a comple

1n reply. you have submitted the above referred prayer to extend time at leass

. e : st 10 15 04.2024
comply with the afor esaid Reasoned Order. Accordingly. you are being provided with time :t:
demolish the said unauthorized building and restore the subject land to its previous status. and

also to submit a completion report thereon to this office by 30.04.2024.

No:@fié{.?} _CTOIEN/ZOO(B_)/’.Z02.?._-2023
Copy to: :
. The PS to the Honble Minister-in-Charge. Environment Department
2. The PS to Additional Chief Secretary, Environment Department

r
il

_ o
Chiet ‘1echnical Otlicer
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My new addre
5 ess of corre
spondence: mail-
mandalarup86@gmail !
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'/\r\ nexuyfe _,_( Qg’, ]

>
pi Gmail
Arup Ma
n
dal <mandalarup86@gymail
.com>

Arup mandal <mandgiamp36@ mai
"ctoek\'vma@gmall.com' <Clogekv?r||-'|-|cag;m i
all.com>
S
un, Apr 7, 2024 at 5:22 PM

Respccted sir/madam,

that 1
mentione

Pleas€e
completed my job i.e, comple
’ t
send your representative to zeﬁ:;y, tdemolished
it.

In this regard, I am requestin i
the land to overcome my ﬁnangcit:; 1ssue a clean chit r

crisis. eport in f

[Note: Hard copy will also b s
e Subm' -
itted in your department
within few

working da

ysl

With regards,

Arup Mandal

5/o. Banshi Dhar Mandal

Lake Village 2

vill- Atghara, P.O. Dhalua, PS Narendr
apur

Kolkata-700152
A i

SK. NAZRUL ISLAM
Aiea Koikata
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ﬂ Extention of time.pdf

306K
Reasoned order from EKW.
905K pa
v|D-20240321-WA0007.mp4
1285K
vID-20
1650K
VID-20240327—WA001 3.mp4
1369K

D VID-20240407-WA001 3.mp4
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M Gmail
Arup Mandal <mandalarup86@gmall.com>

ﬂ;dal <mandalarup86@gmail.com> [ D - s
Sun, Apr7,2024 at 5:22 PM

?t;u%oekwmﬂ@gm‘m-wm' <cloekwma@gmail.com>

Respected sir/madam,

[n reference to the order number 506-CTO/EN] g ,
0(8)/2022-2023 dat 200(8)/2022-2023
CTO/EN/200(8) ated 25/01/2024 (ordey copies are a[tnchcc?;:hi:f w%xzsjllfﬁgg iix;gn?-:?d-

. demolish the residenti
that I had _IO e, ential hoyg X
mentioned in the deed within 30th April, 202: and restore the land in its previous condition,

Please find herewith the attached Photos and videos from where it is confirmed that I h
me a ave

job i.e., completely d i
ompleted my Jo -» completely demolisheq 3
scendpyoul' representative to verify it. ‘ ™y residential house wilhin due fime. You can

In this regard, Iam requeshng.to Issue a clean chit report in favour of
the land to overcome my financial crisis, 0f me and allow me to sell

[NDtE: H:!.I'd copy will also be submitted in Your jdepa;tment within few Wnrking d ]
I \ ays

“rim Iega:dsr ) g o : b P . - r g
AIUP Manda] i T ) ! ‘@ 33
5fo. Banshi Dhar M andal M A
Lake village 2 ‘KX \QR W
vill- Atghara, P.O. Dhalua, PS Narendrapur \)&/p‘ k\ o

Kolkata-700152

s of correspondence: mail- mandalarup8ieymag :
My new address o mandalarupB6ereimail.com /’
QYAR
. X
*

phone- 9475977545 %/i}"
_ Z 4 //$K. NAZRUL ISLAM

A-za Kolkata

'Ol Rean.No. 447/18
Expiry Dale o

15.09.2024 /

Vel ais <

East Kolata Ve gty Managen
Candy Manageanent Authorlt
Depar'lmcnt of Environment, Govr. of Wesy Bcn);al
Pranisampad Bhaban, 5tn floor, LB-2, Seclor-1l|

- Salt Lake, Kolkala-700106
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BIEFORIE THIS NATIONAL GIRIGIHEN
TRIBUNAL
(EASTISRN ZONIG BINCH, KOLKATA)

Oviginal Applieation No, 0172024 /17,

Anlkur Sharma
coe Appllcant(s)
“Veraun-
The State of West Bengal & Ora,

v Respondent(s)

APRIDAVIT IN OPPOSITION ON BEHALRF
OIMTHE RESPONDENT NO.14 VIZ, SHRJ

ARUP MANDAL

JYOTI RAUTH
Advocate
9, Old Post Office Street,
ond [floor, Kollkata- 700 001
Contact: 8777036500
Email: jyotivauth ] 1 22aemnil com
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